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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: AT HYDERABAD

O.A.No,838 OF 1995, Date of Order:12-3-1998,

Between s

T.Satyaparayana Murthy, .. Applicant

and

1, The Director, Central Research
Institute fer Dryland Agriculture,
Santeshnagar, Hyderabad-500 059,

2. The Senier Administretive Officer,
Central Research Institute for
Dryland Agricuiture, Santoshnagar,
Hyderabad-500 059,

3. The Directeor General, Indian
Council of Agricultural Research,
Krishi Bhevan, New Delhi-110 G011,

.. Respendents

COWSEL FOR THE APPLICANT :: Mr,K.K,Chakravarthy

COUNSEL FOR THE RESPONDENTS &3 Mr.N R, Devaraj

- CORAM3;

 THE HON'BLE SRI R.KANGARAJAN, MEMBER (ADIMN )

- AND

- THE HON'BLE SRI B.3,JAI PARAMESHAAR (JUDICIAL)MEMBER

s ORDER 3

ORAL ORDER ( PER HON'BLE SRI R,RANGARAJAN, MEVBER (ADMN) J

None for the Applicant and Mr.N.R,Devaraj fer the Respondents,
As this O,A, was instituted in 1995, the case is dispesed of Under

Rule 15(1) of the CAT Procedure Rules, 1987,
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2. The applicant in thi%-O.A. is an OC community candidate

wo rking as Senier Clerk und er ﬁeSpendent no .2 in the scale of pay

of Rs,1200-2040, His Rext prometion 45 to the higher post of
Assistant in the scale of pay of Rs,1400-2300, Jt is stated that

66 2/3% vavancies in the said grade ef Rs.1400-2300 are required

to be filled up by pr@m@tién of Senier Clerks as per seniority
subject teo rejection of unfit, by non-selection methed frem those
officials whe have put in ?ot less than three years regula;‘serviqe '
in the grade of Senier Clerk. The recruitment fer 33 1/3rd% vacancies
@f‘AssiStamt are required ﬁ@ be filled up @n-thé basis of the
Limited Departmental C@mpeLitive Examinatien frem am@ﬁg the Sénimr
Clérks who haverput in not less than twe years' regular service in

the grade of Senior Clerk,| The promotion against the 66 2/3% had

been cémpleted by premeting Mr,V,S5agar Reddy and Mr,P.Vijaya Kumar
in 1989 and 1990 respectively, HenCe the present vacany has fallen
against 33 1/3% queta te be filled by the Limited Departmental Coem-
petitive Examination (IDCE) Queta, It is stated‘that the reservaticn
was maintained iﬁ a combim#d ménner both fer prometion as well as

premotien under IDCE queta,

3. This OJA. is filed praying for a directi@n to the Respondents
1 and 2 to immediately conduct the Limited Departmental Competitive
Examination by célling,the}applicatians frem eliéible general candidates
by carrying f@:waré‘the reservation peint by foellewing Govt, ef India
imstrucﬁi@ns and to premote the qualified‘candidate to the post ef
Aggistant frem the date éf arising the vacancy ie.,lZ/QZ;}TThere are
more than One pest in this Organisation, The Hon'ble Supreme Court in
SURESH CHANDRA Vs J.B.AGR#WALbreperted in SCC Vel,V 1997, Page 363

had held that the reservation is to be,adhered-t@ even if it is

a . Lo ’ ' |

the lewer peost under the‘gepartmmmt, In view of the abeve, when two

posta are filled up by'the respendents to the cadre of Assistant
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natuiéii§:tﬁér; musé Bejéame Ireservatien in that cadre, Nermally

the secendJ%*&F igﬁ{illed by & +C.commurity cendidate, However, we
find that the firstzyacancy have been filled by 0,C,candidate, Hepnce
the third vacancy which has arisen has te be filled up by the S,.C,
candidate as there is already a backl@g ef ole poSt #uv to be fjllegd
by S CIC®mmumity candidate; The- quasti@n '6f cat carrying forward that
vacanCy earmarked fer S,C, gﬁ:;&ﬁ not arise if there are qualified
eligible 5,C,comunity candidates azéilable for premetien. Only if
the eligible qualified S.C.community candidate is net available then

enly the questi@n of filling it wp by O, c. cemmunity ariSes

4, In view @f the abeve, if the respondents want to fill the
vacancy that has arisén due te prometion eof Sri B,Gandhi +e the higher
grade then there is no pﬁﬁﬁiatunfprmh;hitimg the respendents frem
filling up the pest by a eligible and.suitabla reserved cemmunity
candidate, As Stated earlier, the question @f'carrying foIWard-that
reServed vacancy arises only if it cannot be filled up by a eligible
and suitable reseryea S +C.community candidate and that teo can be

fP 0"%4 p&wao\,\.w
done only after the Gﬁg—ﬂhrﬂﬂﬁﬁﬁﬁeﬁ by the Department,

Se In light of what is stated above, we fipd ne merit in the O.A,

and the O,A, is dismissed, Neo Costs,

b ae

( B.S.JA&T PARAMESHW2 ( R.RANGARAJAN )
MBER (J) . MEMBER (A)
\7/ 9,’15\ .

Dated:this the 12th day eof March, 1998

S — —_u--n.._-—.m-u-.——. e P S . S W e e T . i

Dictated in the Open Court
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04,838/95

Cbpy by -
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The Dirsctor, (entral Research. Institute for Dryland
Agricultura, Santoshnagar, Hydarabad.

The Senior Administrative Officer, Central Ressarch
Institute Por Oryland Agriculture, Santoshnagar, Hydsrabad.

Tha Oirsgctor Genaral, Indian Counekl of Agricultursl
Resgarch, Krishi Bhavyan, New Delhi. '

Ons ®py to Mr. X,K,Chekravarthy, Advocata, CAT., Hyd.
One copy to Mr. N,R.Devaraj, Sf.CGSE., CAT,, Hyd.
Ona copy to D.R.{A), CAT., Hyd.

Dne duplicate coDy.
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